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Record of Proceedings

The representative of the petitioner submitted that:-

a) The instant petition has been filed for determination of tariff for 2014-19 tariff
block for asset Meerut-Moga 765 kV S/C Transmission Line along with
associated bays at Meerut & Moga 765/400 kV Sub-stations with 02 Nos.240
MVAR Line Reactors (01 no. Switchable & 01 no. non switchable line
Reactor) each at Meerut & Moga under ‘Northern Regional Strengthening
Scheme - XXVI” in Northern Region.
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b) The asset was put under commercial operation on 11.5.2015.

c) The petitioner has claimed total additional capital expenditure of ¥15635.04
lakh for 2014-19 tariff period.

2. The learned counsel for the Rajasthan discoms sought time to file the reply to
the petition. The Commission directed to respondent to file their reply by 18.03.2016
and the petitioner to file the rejoinder by 23.03.2016.

3. The Commission further directed that the above information should be filed
within the specified date, failing which the matter would be decided on the basis of
the information already available on record.

4, Subject to the above, order in the petition was reserved.
By order of the Commission

Sd/-
V. Sreenivas
Dy. Chief (Law)

Page 2 of 2

A

ROP in Petition No. 87/TT/2015



